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Reduction in consumer Price index for
Industrial Workers

*89. DR, BAPU KALDATE: Will the
Minister of LABOUR be pleased to state:

(a) whether there has beep 5 sudden
reduction in the Consumer Price Index
for Industrial Workers after the introduc-
tion of the 1982 series; and

(b) whether the organisations of work-
ers and trads Unions have made c¢om-
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plaints regarding the recduction in Dear-
ness allowance 1n spite  of the rise in
prices?
Rir -3
THE MINISTER OF LABOUR (SHRI
BINDESHWARI DUBEY). (a) and (»)
The Consumer Price Index only reflects
the movement in the prices of items which
figure in the relevanr consumption basket,

The mew series ©f Consumer Price
Index for industrial workers (base 1982-
109) was introduced effective from the
month of October, 1988, The Index
numbers for the 5 momhs, October,
1988—February 1989 are as follows:

October, 1988 — 167
November, 1988 - 168
December, 1988 — 166
January, 1989 —- 165
February, 1989 -— 165
Representations  have been  received

from some workers’ organisations point-
ing out the decline in the Index Number
for the month of December, 1988 as com-
pareg to November, 1988 A monthly
period Is not a satisfactory pasis for track-
ing changes in the Consumer Price Index.
As will be seen, between October, 1988
angd February, 1989 there has been a chaage
of only 2 pointg in the neyw Index, which
is accounted for mainly by seasonal fac-
tors, such as the decline in the prices of
many food items,

The rates of dearness allowance vary
from industrial unit to unit, depending
on the agreements ip force between mana.
gements and trade wunions. Ag has been
pointed out above, there has “not been
a rise in priceg for many items figuring
in the Consumer Price Index between
December, 1988 and February, 1989,

Sefting up of Consumer Courts

*90. SHRI HARVENDRA SINGH
HANSPAL: Will the Ministey of FOOD
AND CIVIL SUPPLIES be pleased to
stare;

(a) whether Government have urged
States and Uniop, Territories 1o quickly
S€t up consumer courts:
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(b) whether Goverament have provid-
ed agy help to the State Governments in
seiling up such courts; and

{c) if so, the details thereof and by
whep such courts are likely to be set up
and 1o what extent the gricvaaceg arising
out of consumer’s interest are likely to
be solved?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES  (SHRI SUKH RAM): (a)
Government has urged the States to set up
the Consumer Disputes Redressal agencies
envisaged undey the Consumer production
Act, 1986,

(b} and (¢) Under the Act, Central
Government is responsible for setting up
National Comsumer Disputes Redrassal
Comumission. which hes been set up. The
responsibility for setting up  Conmsumer
disputes Redressal Commission (State
Commission) and the Consumer Disputes
Redressal Forums (Dis‘rict Forums) rests
with the State Governments/Union Ter-
ritories, Several States have already set
up these bodies, and the Central Govern-
‘ment have ‘requested the others to do so
catly. The Planming Commission  has
agreed to include ‘Comsumer Protection’,
including the implementation of the Con-
sumer Protection Act, 1985, as a Plan
item in the Seventh Five Year Plan,

The Consumer Protection Act, 1986
provides simple, speedy and inexpensive
redressal to the comsumers against defec-
1ive goods and services, unfair trade prac-
- tices, etc. The redressal is provided by
way of replacement, refund of price, te-
moval of defects, or compensation,
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